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SUMMARY 

1. Bill. peodio. It the eDd of tbc lilt scuioo 

2. Bill. introduced 

,. Bm.oppolCd It iatroductioD IIIp 

•• Bill. pund by Rajyl Sabbl IDd laid on tbe Tablc 

5. Bill. plued by Rajya Sabba aad returDed by Lok 
Sabba with ameadmcal. 

6. Bill. retumed by Raj),a Sabha with ameadment. 
aDd laid OD tbe Table 

7. BIlII puud 

" Bm. Dt,alived 

9. BIIII withdrawn 

10. Bill. pari dilCuuccl 

II. MotioD' for adjourament or debate on Bill. 
adopted 

12. Billl refcrred to Select Committee 

13. Bill. referred to JolDt Committee 

1 ~. Billa reported by Select Commiltee 

15. Bill. reported by Joiat COmmittee 

16. Billa ori,laatia, iD aad referred to Jolat Committee 
by Rajya Sabba in rcapect of whlcb motion for 
concurrenco waa adopted by Lot Sabba 

1 7. Bill. peadio, at the end of the ..too vide para 
No. 1265 or Lok Sabha BulletlD-Part II. dated 
3 Septcmber. 1986 
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1 S. SPBAltER/DBPUTY SPBAKBR/CHAIRMA .... 

Annollncement!Reterenee 

SI. Subject 
No. 

1. Appointmeat of a Committee 
or Parliameat to advise the 
Chairman or Rajya Sabba 
aad the Speaker or Lok 
Sabba on tbe question or 
pay Itructure applicable to 
officcn aad It aft' or Rajya 
Sabba aad Lok Sabba Seere-
tariats-(Aaaouacoment). 

2. 4 ht Aaaivenary or bomb. 
ia. of Hirosbima aad bom .. 
ap to tbe victims or tbe firl' 
atomic bomb expiOlioa-
(Reference). 

By Wbom 

Speakor 

Speaker 

-nato 

21.7.1986 

6.8.1986 



16. STATEMENTS 

(I) SUO-molu Itatemeafs made/laid by MJalsterll _er Rule 37% 

SI. 
No. 

1 

Subject. 

2 

Name of the 
Minilter 

3 

1. ChinelC intrusion into Sbr! p. Shiv Shank.r 
Indian territory. 

2. Collapse of Brldee over Shrl Rajosh Pilot 
river Mandovi near 
Panaji, Ooa. 

3. Oovernment business for Shri H.K..L. Bba,at 
the week commencinll 
the 21st July, 1986. 

*4. Memorandum of Settle- Shr! Ohutalll Nabi 
ment on Miz:oram. Az:ad 

S. Collision between 28 Up SIIIC. Mobaioa K14wai 
Oorakhpur·Hatia Ex-
press aDd BPTO loodl 
train at Oomob Italion 
of Ealtern Railway on 
21-7-86. 

6. Commonwealth Oamas Shri Eduardo Falelro 

7. OovernIDCat busiDOSI Shrl H.IC.L. Bbqat 
for tbe week commenc-
ina tho 28th July, 
1986. 

8. IDcident wbich took 
place on 2'th July, 
1986 ia diltric' 
Faridkot (Punjab). 

Shri Ohulam Nabl 
Azad 

9. Racism and apartheid Sbri p. Shiv Sbanker 
in South Africa. 

Date 

4 

18-7-86 

18-7-86 

18-7.8'6 

21-7-86 

21-7-86 

28_7_86 

Time 
taken 

H M 

o 04 

o 03 

o 21 

o 12 

o 02 

• 02 

o 21 

o 01 

o 09 

• AIIO laid on the Table a co",.ob .ef'flie M.1DOfaDdum of .tlrhweu t 
aDd _qu.nco of evonts. 

37 



1 2 

10. Purther iDrormatiOD Sbri p. Olldambaram 
roprdiD. iDcideDti 
which took place OD 
2Sth July, 1986 iD 
Dlltrict Paridtot 
(PUDjab). 

11. IDcidents whicb occu. Sbri p. Cbidambaram 
red ia lome paris or 
Delhi 00 26th July, 
1986. 

12. Law and order prob. Sbri p. CbJdambaram 
lem in Darjeelia, aril. 
iD, out of agitatiOD by 
Gorkha Natioaal Llbe-
ralioD FroDt 00 27 
July. 1986. 

13. Diacovery of oil at Sbri Nara,aD Dati 
Kalkalur ia Aadbra Tiwari 
Pradesb. 

14. BllleolioD or limo for Sbri p. Cbidambaram 
complctioD or tbe io-
quiry aDd lubmiuioo 
of report by the Kudal 
Commissioa of (aquiry 
on Gandhi Peace 
Fouada rioa aad otber 
orpniBatiOlJl. 

15. Scheme for compouad. 
ia. of oJI'oacel aad 
settlement of court 
C81ft relatin. to Cus-
toms cl Cantal &ciBo 
Duties. 

Sbri Jaaardbaaa 
Poojary 

16. Government bUliDOll Sbrl H.K.L. Dbapt 
for tbe week com. 
_cia.lbe 4tb Aqust 
1-916. 

J 7. MmIa'nq rid 
PoJicJ. 

.... IbrI VilhwaD8lb 
..... SiDib 

4 

28.7.86 

28.7.86 

28.7.86 

30·7.86 

30.7.86 

1.8.86 

1.8.86 

o 

H M 
o 04 

o 02. 

o 04 

o 03 

o 01 

05 

o 17 

,. 
o 01 



41 

,,;, IllY --'tlMit ... , . .,.,. 

~~ t ~  .. ~ 
.. " .. '. ~ ~~~~ ~ ~ °':'1'-: /{f. 

18. Collis/OD between the Shri Rajesh Pilot 6.8.86 O· 
parted portion of a 
loods traiD and 162 
dOWD Amritlar. Tata., 
Daasr Express between 
Oarwa Road and Tolra 
Itatlons on Garwa 
Road-Barka Khana 
slICtion of Eastern Rail. 
way on 6-8-1986. 

19. Interim relief II) tbc Sbri P.A. Saollma 
workers io SUlar In· 
dustry. 

20. StrcDlthcoiog ('If thc Shrl H.K.L. Bhalat 
Public Diltributioo 
System aDd Consumcr 
Cooperatives in Mizo. 
ram. 

21. Explosion 10 Hansalaya Shri P. Cbidambaram 
buildinl, New Delhi 
on thc evcninl of 6th 
August. 1986. 

22. Further informatioD Smt. Mobsina KJdwaJ 
regard/D, collisioD bet-
ween tho parted portion 
of a ,oods train and 
162 On. Amritsar· 
Tatanaasr Express bet. 
ween Garwa Road and 
Tolra Stationl 00 

Garwa Road-Barlta 
Khana aoction of Sas-
tern Railway on 6th 
August, 1986. 

23. ChiDeae lotrusiuo In Sbrl K.R. Narayanan 
SUDdorool Chu Valley. 

24. Governmeot business Shri H .LL. Db.,.t 
for the wlOlc com-
menciDI tbe 11 Auau1t. 
1986. 

6-8.86 o 02 

7-8-86 o 01 

7.8-86 o 03 

7-8-16 o 05 

o 03 

1.8-86 o 17 



1 

25. 

·26. 

27. 

t28• 

29. 

30. 

31. 

40 

2 3 4 5 

H. M. 

A .... sin.tlon 01 Geno- Sbri Gbulam Nabi 12.8.'6 0 05 

r.1 A.S. V.ldya, for. Awl 
mer Cbief of Army 
Starr at Pone on 10tb 
AUJUSt. r 986. 

Simpli6c.tioD and Ra. Sbri Vishw.nstb 14.8.86 0 03 
tionalintion of DireCt Pratap Sinp 
Tax Law •• 

Flood situatiOn In va- Sbri G.S. Dbillon 14-8-86 0 05 
rious parra of tho 
country. 

Prime Minister'. visit Shri Rajiv Gandbi 14-8-86 0 10 
to London and 
Mexico. 

Correctinl certain in- Shrl P.A. Sanlma 14-8-86 0 01 
'ormation liven by 
the Minister in Lot 
Sabh. on J 8th July, 
1986 durinl 1M debate 
on t ~ Deedi & Clg.r 
Worker. rCondition. 
of Bmployment) Amen· 
dment Bill, 1985 
(Amendment of Sec:-
tion 2 elc.) by Sbrl 
Ajit Kumar S.b •• 

Government Businesa Shri H.K.L, Dbagat 14 .. 8-86 0 18 
ror remaining pari of 
tbo Session. 

Pollution Control in Shri Z.R. Ansari 22.8.U 0 08 
Doon V.lley. 

• Also laid on the T.ble • copy or Discullion P.per on SimpUhatioa ud 
Ration.lllation of Direct T.lI: Laws. 

tAlIo I.id OR tho T.ble • 00P7 of .. cb of tbo (0 MeJtIoo Decla .. tIoD 
and (ii) Document on vorl8c.tlon m ... um I ..... at t ... ·Mttdco Bummlt 
011 7tb Auaus&. 1986. 
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(II) t.Jatten Vad. Rule 377 

(a) IHlfIIh 0/ Mill,.,. ralMtl 

SI. 
No. 

I 

Subject 

2 

1. Nord to provide 8nan-
ciat alliltance to tbe Stat. 
Government of Madhya 
Pradelh for conltructioa 
of hOltel and .chaoJ 
"uildin,1 for Scheduled 
easte Itudeata. 

2. Need to set, up a T.V. 
CeDtrc at .181010 in 
Ori... durio. the 7tb 
Plan ~ 

3. Need to in,truc' State 
Governmeot or J  A It to 
provide relief aod __ ... 
taace to the victims or 
flood aod cloud bunts in 
the Itarehey valley of 
Karlil district or Ladakh'. 

4. Need to ~  the 
recent iacrqlO fa the 
demaod draft service by 
Bankl. ' 

5. Need to provide free 
Iiabtlo. facility in tbe 
boUlOl or ltarlJanl aad 
Adivalil la' Cham ... 
Dlvllion of Madbya 
PradCllb. 

6. Need to uPll'fde tbe Rall-' wa, Itation at VocIa7apa 
ia ADdbra Pradelb. 

Nam. of member 
wbo railed . the 
_Hor 

3 

Km. Pusbpa DeYI 

Shri Aunta 
Prand Sethi 

Sbri"P. NalDlYaJ 

Sbri J.P. AprwII 

Sbrl lCamodl Lal 
Jata¥ 

Sbrl p. 
Paaebalaiab 

Date 

4 

Time 
takeD 

H. M. 

21.7.1986 0 09 



2 

7, Need to brlnl forward an 
amendment to SRC Act 
to incorporate tbe recom· 
mendations of tbe 
Mabajln Commluion on 
the Mabarubtra-Karna. 
tlb border illUe, 

8. Need to rename 'KiUur 
Exprea' u "Kuttur Rani 
Channamma Bxpress" .. 

9. Need to make proper IIgbt 
arranlementl and carry 
out neceuary repairs on 
tbe National Hilbway 
No.28A from Muzalfar. 
pur to Nepal border. 

10, Need to set up a cultural 
centre at Mitblla in Nortb 
Bibar durio, Seventb Five 
Year Plan, 

11. Need to eUlI)ine tbe 
feuibility of seneratinl 
hydro. electricity in Pitbo. 
raaarb district of Uttar 
Pradesb and to Provide 
sulllcient fuods to Uttar 
Pradesb Small Hydro-
electricity Corporation. 

12. Need to let up urllntly 
tbe proposed Iponle iron 
plant at Vijayaoa .. r ill 
Kamataka. 

13. Need to briDI out lealill. 
lion 10 enlUre minimum 
wa.es and bumane condi. 
doni of work to qricul. 
tural labou,.... in tbe 
GOUDtry. 

42 

3 

Sbri V.S. 
Krilbaa Iyer 

Sbri G.S. 
Basavaraju 

Smt. Prabbawati 
Gupta 

Dr. G.S. Rajbans 

Sbrl Harilb RatNlt 

Smt. Buavara-
jesbwar 

Sbri Buudeb 
Acbaria 

I 
j 
1 
I ["", .. , 
I 

H. M. 

o 11 



2 

14, Need to cODstitute tbe 
Cauvery Water Tribunal 
to lolve Cauwry river 
dilpute ~t  Tamil 
Nad:! and Karnataka, 

1 5, Need to appoint a 
Committee for IUlleatinl 
proper Indian namea to 
thCl towns and vlllaaca of 
the Union territory of 
Goa, Daman and Diu, 

16, Need to ensure that 
Scheduled Caltea and 
Scheduled Tribes are pro-
vided employment ill 
Government services io 
aocordance "'itb tbeir 
reservation quota, 

I 7. Need to provide more 
facilities to the woollen 
Carpet industry In tbe 
country particularly io 
Mirzapur, Babdoi, Uttar 
Prabeab, 

lB, Need to take atepa to 
enlUre admillioo of all 
lIudents particularly lirl 
lludeDts iD collqetl in 
Delbi, 

19, Need to allot Oovernment 
land in Bikaoer and 
Jaisalmer districts to tbe 
laodless people of' Oaola-
napr dlatriot of ,Rajutbao, 

20, Reaudtol Dot to Ie-iotro-
duce the scbeme of 
cbarterlnl 01 forelp 
veaela by tbe Ministry of 
Aarfculture, I 

43 

3 

Sbri P, 
Itolandaivelu 

Sbri Sbaotaram 
Naik 

Sbri Ram Puja. 
Patel 

Sbri UmakaDt 
Mllbra 

Smt, Sunderwati 
Nawal Prabbakar 

Sbri Birbal 

Sl,lri It, Kuajambu 

J 

1 
I 
I 

4 

f"'7'" 

I 

5 

H, M, 

9 21 



44' -
1 2 3 4 5 

R. M. 

21. Need to tab meaau.... to SIWI ZalDal 
e.ad tbe Itrike of JUDior Buber 
doctoR of Sir Suaderlal 
HOIpltal of Baaar.. HiDdu 
Uaivenity and allO 
appoiDt a ~ t  to 
make recommendatioal 
for tho overall improve-
ment ia tbo worklnJ of 
tbe bOlpital. I 

22. Need to ntabllih central Dr, A., Kalanidbl I 
IDilitute of Brackilb Water I 
A.quaculture at Muttukadu, , 
Madru. 

I 
23. Need to ~  tbe Sbrl aamasbr.,. I 

IOrYlCOI of eatra.depart- Pruad SiD.1i J montal poatal emp)oyecl. 

24, Need to aplncle Jamia Sbrl A.zIz Quresbl 1 Millia IIlamia to a full. 
fledaed UDivenltJ. I 25. Need to review tbe policy Sbrl Baluabeb 
reprdlal IiceliliDI of Vlkbe Patll I IUpr iDduatry. 

26. Need to reduce tax OD tbe Sbri CbIDtamaai 24.7.86 0 14 
bicycle and cycle ricklbaw Jeoa 
partl, 

27. Need to OYeI'Iiome the , Sbrl Mallappally 
power crlall Ia Korala by a.m&cbaDd .... 
lapplyial power from 
ICalpakkam, NOFveIi aad 
RamqUDdam power Ita. 
tlODI aDd frOnl CODtral 
quota. 

28. NMt to tate ~ ~ . t  
IDOUUNI to Improve tele. BbaDuS __ 

pbODe... ID Madbya 
Praclelb. 
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29. Mood to CODlttuct II1t 

overbridp over RaDI 
Balar Railway crOSlin. ia 
Bibnor city or IbJutbaa. 

30. Need to provldo 8oaoolal 
UtlttaDce to the flood 
~ t  people of Punjab 
particularly Paridkot 
diltrict. 

31. Need to take oeceuary 
meaaurea to improve tbe 
IIviaa coad iUoal of Bidi 
.orbra iD ADdhra 
Pnclelb particularly iD 
Tirupati. 

S2, Need to provide more 
fuadl for tho ropaira of 
dilapidated roadl of tbo 
bordora of Jammu, Pooocb 
aad Rajouri diltrictl and 
CODttructioa of a bridp 
ovor Ailt Nallah Dear 
vi\lap Amla, III Jammu 
diltrict. 

33. Need to .Ive morallup-
·ttort to tile· democratic 
foreet ID Paki.r.a workiD' 
for reatoratiOll or demo-
cracy. 

34. Need to take permaaat 
provoativo IIIOUW'OI to 
.... Aaaatapur diltrlct of 
ADdhra Pradllb from 
ncurriq rami ... 

35. NoocI to provide 8aaacial 
auiltaaco to tbe ~
meat of Oriau to IDOIt 
boav, la.I "ueed by 
8oocla. 

3 

Sh'rI MaDpbool 
'SlDab Cboudba.., 

Sbri .I",aot step 
Ramoowalla 

Dr. Cbinta 
MobaD 

Sbrl Jaaak R.j 
Gupta 

Sbri Zaiaul Balbor 

Shri ~. a.ma-
chaMra Reddy 

arlSrlballa. 
I'aDIpabl 

I 
I 
I 
I 

J 

1 
I ,. 
I 

4 

12 •• 7•86 

! 

H. M. 

o 10 
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36. Need to t.ke .hort-term 
•• well u lonl term mea-
.ures to meet power 
erial. in Delbi. 

37. Need to el"r cotton 
monopoly acheme ~ 
led by the Mab.rubtr. 
GoverDmeDt. 

38. Need to iDcre'" rebate 
d.y. from 30 to 60 for 
bandloom Illes ia a year. 

39. Need to extend the 

40, 

41. 

42. 

H.ldia.Allababad Natlo-
n.1 Waterw.y upto KaD-
pur. 

Need to CODnect Giridhi 
with lCod.rma and 1Co-
darma witb H.zarlbaah 
by • railw.y IIDe, 

Need to IIODd. team to 
AbmedDaaar to ..... tbe 
aravity of .ituatloD ~ 

by drou,bt 'aDd to reDeter 
DOCCIsary relicf to tbe 
farmer., 

Need to .cccJer.te the 

proce.. of sct(lD, lIP ." 
·'N.vodya ~. . .  in 
rural area of: diltrict 
Alw.r, Rlijaltbllll. 

43. Need to OIt.bUlh • ceDtre 
for womeD'. Itudin .t 
Berbampur Uatven!ty of 
Ori ... to carry OD reecarcb 
Itudiel on tbe dfelOPlDCIDt 

of women. i 
... _ ..... ::x ...... ,. ~.. D" 

" 

46 

3 

8bri l.i Prak •• b 
Aaarw.1 

Shd Uu.m Rathod 

Sbri p. Kol.Ddai-
wlu 

Sbri Jaadilb 
Awutbi 

Sb'ri Tllakdb.ri 
SiD.b 

Shrl Baluabeb 
Vlkbe P.lil 

Sbri R.m SID,b 
Yadav 

Sbri Somoabtb 
.. tb 

'\ 

.• 4 •. 

f 

I 
J 
1 
I 

I 
I 

4 

t 29.7.86 

I 
I 

H. M. 

o 10 

·tt:. .......... 
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44. Need to provide adequate 
financial as.istanco to tho 
State Oovorement of 
Rajasthan for rondoriq 
relief to victims of beavy 
rains in Kota, Bundi, 
Jbalawar and other areal 
of Rajutban. 

4.5. Need to lettle tho 1001-
atandinl demands of Ora· 
min Bank employeel. 

46. Need to amend the band· 
loom reservation ordc:r to 
protect the silk powerloom 
industry and hand loom 
industry in Karoatalta. 

47. Need te take urpnt Ilepi 
to improve tbe deteriorat-
inl telepbone Mrvicoa in 
Alra, Uttar pradesh. 

48. Need for early dellmita· 
tion of Parliameotary 
and A_mbly constituen. 
cies iD Jammu and ltaIb. 
mlr. 

49. Need to take IhIPi tocnrb 
alltatiooist activities in 
tbe border area or Kar· 
natalta and 10 enlure 
immediate Imp1emontation 
of Mabajan Comml.lon'l 
report. 

50. Need to revile tbe provl-
11001 of the National 
Rural Bmployment pro· 
.. maIO. 

47 

3 

Shei SbaDti Dharl. 
wal 

Sbri HRDnaD 
Mollall 

Sbrl V.S. Krllbna 
lyer 

Sbri Nibal Sinp -
Jain 

Sbrl p. NalQlyal 

Smt. Banvarajllh. 
war I 

Sbrl Vlrdbl ClaD. 
der laID . 

. \', • 

, 
I 

I 
I' 
I 

I 

I , 
J 
1 
I 

4 

~ 30.1.1·tj 
I , , 
I 

t 

1 
f 
I 

H. M. 

o 12 

.~.. I 
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, 1. Need 10 lay doubl. railway 
lina from Shoraour 10 
Man,alore ancl al.o infro-
duce automallc lipallin, 
lyatem for U1e overllli 
deve'opment 01 tbe Mala-
bar rqion. 

52. Need to IUde 'ClM!que 
P .... • to an tbe freedom 
IIbten In tbe country. 

53. Need to aleDd lb. broad. 
pu,e line to Qibru,arb by 
divertlDi the ~ 1  route 
from Oaubati' to Dibru. 
larb in Allam. 

54, Need to take 'IDIUUI'eI 10 
returD OilliS .manulcript 
to tbe SriDapr MUIOum. 

55. Neen to set ap 'Adivali 
Development Autboriti .. " 
in tbe areu "viOl more 
tban 8fty per OODt Adivali 
population for overall 
deve,,,,,,,,,,,01 Adivuil. 

56. Need to dilC4mtinlle the 
exillinl lyalelD ctl lapp'Y· 
In, food-.tuif. in alu· 
minium ctsaerolll· to-ahe 
pallODlOra .r"vellinl Ia 
train. and t;. Ie·lntroduce 
tbe previuUl I .yatem of 
.upplyiDi mod. in 'tbaUI.· 

57. Need to make lpeeia' 
eiforll tor the overall deve-
lopment of .ome...'YCJ' 
backward .... Jike Ita ... 
bandl and Pllalbaoi of 
0riIa aod Cb!Wilaarb of 
. Madbya Pradelb. 

48 

3 

SIlrl ~  
RamachlDdrlQ 

8hri Krisbao 
Pratap 8i111b 

Sbrj Parq Cbaliba 

Prof. Sail-ud.DiD 
Soz 

8brl Moban LeI 
Jbikram 

Sbri Ram Sbapt 
P.WID 

SbrIJ ........ tb 
Pataalk 

I 

I 
. ( 

f ' 

I 
I 
I 
I 
I 
I 
I 
f 

J 
1 
I 

I 
I 
I 
I 

.. 

t 31.7.86 
I 
,I 

I 
I 
I 

I 
I 

5 

H. M. 

o 12 
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58. Need to IIInctlon lUIIII' 8bti Vilas Mut· 

I factories in cooperative tom war 
Sector in Cbaodrapur 
Bhandara and Garebirol, , 
districts of Vidarbba I 
region in M,haruhtra. I 

59. Need to constitute a trl- Smt. VyjaYlllltbi. 
bunal to resolve tbe dil- mala Bali 
pute regarding diltribution 
of Cauvery river waten. 

60. Need to make provision of Dr. Datta Samant 
Rupees 8fty crores per 
year by tbe Central 00-
vernment for repair. and 
reconstruction of old buil-
dinls in Bombay. 

(j I. Need to rehabUhate 
t_ 

Shri C.K. x'up-

workers rendered jobleas pUlwamy 

due to clOlure of several 
textile mills in Coimbatore I and also to take· over 
these mills. 

, 
I 

62. Need to change tbe site of Prof. Chandra I the proposed bini sanc- Bbanu Devi 

lua ry under Kabar Lako I 
Scheme to Cberia, Baria- < 

, 
pur and Bdtbari area or I 
Belularai diltric' in Blbar. 

I 63, Need to initate stops to Sbri Sbarad Dilbo 

seltle the long pendiol 

I border dispute betwoon 
Maharaahtra and ICarna-
tllta Stat., J 

64. Need to prayil e an addi- Sbrl Ram Sinp 

1 
tional amount of ~ Yadav 
ten cror. In tbe current 
budlOt for coDitcuction of 
Matbura-A!war Broad-

t Gau .. railway line. 
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65. Need to direct tho Swatao- 8mt. Suodorwati 
tra Bbarat MiIIl, DeIhl to Nawal Prabbakar 
provide alternate IIccom· 
modatioo to their worken 
before domolisbina tbeir 
quartorl. 

66. Need to ,ive family plan- 8hri P.M. 8ayeed 
uin, t .~ also to 

I tbose periODS wbo uoderlo 
operatioos after one child. 

I 67. Need to eaquire ioto tbe Smt. Kishori Sioba 
alleaed OOO.UIC of impor. I ted diagnostics and treat. 
ment equipment Iyinl idle 

I in Delbi bOlplrals. 

68. Need to coDltruct another Sbrl V, Sobhaoad. 
I 
I 

bridgo 00 Muoiyeru rivcr reelwara Rao 

~ . .  10 Krishna District, 0 11 
ADdhra Pradesh 00 

Natiooal hiabway ~ . 9. I 

69. NcecI to establish electro- Shrl Harlsh Rawa, I 
oie iodultries in billy 
relionl of Uttar pradesb. 

10. Need to alJocate equal Sbrl Mohd. 
amouot from I.R.D.P. Mabfooz All 

I fuadl to eacb M.P. and Kban 
M.L.A. either blockwiH 
or coaltituODcy-wilC for I the purpose or develop. 
ment or tbelr rapective I 

areal, J 

11. Need to lead a committee Dr, Oolam Yazdani 
of expertl to lurvey areal 
In Rat .. and MaIda P, Ss 
of West Ben.al whicb lOt 
loundated due to overflow 
of PuJabar river water, 

.-
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72. Need for early completion SbrIO,S. I 
of Kalinadi Hydro..eleclrlc Bas .. araju I 
Project sta,e II 10 over- I 
come the power crl.is in I Karnataka. 

73. Need to take efJ'ective Smt. Usha Rani I 
~  to check the Tomar I 
dowry system prevailing I 

in the country. I 
I 

74. Need to bring about Shrl Shaataram I mer!)er of all the four sub· Naik 

sidiary General Insura.nce I 
Companies into one 

I Corporalion. 

15. Need to take urgent stepa Shri Mullappally 
I 

I 
to starl an Auto Excbange Ramachandran ~ . .  0 08 
in Ihe new building at I 
Tellicherry. Kerala. I 

I 
76. Need to give financial Shri Kali Praud I 

assistance to the Slate Pandey I 
Government of Bibar to I 
provide relief to tbe ftooJ 

I 

afJ'ected people of Nortb I 
Bihar. J 

I 

77. Need to rec:on§ider tbe Sbrl R.S. Kblrbar 
I 

I decision rCllarding shifting 
of Muzzaff!lr(,ur Carpet I 
Weaving Training Centre 

I to Oaya in Bihar. 

78. Need to set up agriculture- Shri SalwaDt Siaah I 
baled cottage industries In Ramoowalia I 
the country particularly In I 
Punjab to create employ- I 
ment opportunilies for 1'-0 
rural youtb. J 
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79. Need to introduce 10+2 
pattern in all tbe Higber 
Secondary Scbooll in tbo 
COUDtl'1. 

80. Need. to bandovor tbe 
control of bead works at 
R opar. Harike aod Feroz.. 
pur to Bhakra Bea. 
Manalemont Board to 
enlure rqular and luffi· 
cient 80w of water to 
R.ajastban and HaryaDa. 

81. Need to prevent pollution 
or drinkinl water caulcd 
due to alluoDtl emauatinl 
from tanner ice in and 
around RBDlpct in Tamil 
Nadu. 

82. Need to direct tbe State 
Government of Uttar 
Pradeeb and Bibar to take 
up preventive mealures to 
cbeck tbe recurrlnl men. 
ace of floods in tbolo 
Stat •• 

13. Need to IBDCtion scbem. 
for the development of 
tbe backward tribal areas 
of tbe country. 

84. Need to run more trains 
from Kalyau to Bombay 
V.T. 

85. Need to complete tbe COD· 
structlon of lOCood bridle 
over Hoogbl, at the 
earliest. 

51 

3 

Shri Mohan Lal 1 
Jbikram 

Sbri Virdbi Chandor /1 

Jain 

Shrl R. 
Jecvaratbhlam 

Sbri Madan Pandey 

Shri Manku Ram 
Sodl 

Sbri 8.G. Obolap 

Shrl Nar.yaa 
Cboobcy 

I 

4 5 

H. M. 

~ 6.8.86 012 

\. 
I 
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86. Need to provide flnancial 
alii stance to tbe State 
Govornment of Karnataka 
for IOttin. up propolOd 
power &enoratina planll in 
Karnatalca. 

87. Nood to clear Sono Canal 
project and to provide 
necessary finances for it. 

88. Need to direct tbe 
Government of Rajasthan 
to advance fundi to tbe 
Government of Raryana 
for conltruction of the 
part of Ganga canal Link 
in Haryana. 

89. Need to OpeD moro public 
call offices in Kalahaadi, 
BolaDair, Pbulbani and 
Gaujam districts of Orissa. 

90 Need to retoato natural 
au for distribution to 
Bombay citizool throup 
Bombay 0 .. Company. 

9 J. Need to look into tbe 
ariovances of tb ~ jute 
afowera and the worken 
enlaaed In jute mill. 10 
tbe country. 

92. Need to Itart Nayodaya 
Schooll throughout tbe 
country at district lovol 
particularly in And bra 
Pradab. 

3 

Dr. V. Vonkalesb I 
"-- , 

J 
Dr. C.P, Thakur 1 

Sbri Birbal 

Sbri Radhakanta 
Digal 

Shri Sharad Dlsho 

Dr. Sadbir Roy 

Sltrf C. Jan •• 
Reddy 

r 7.'." 

4 s 

H. M. 

. 0 0' 
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93. Need to entrusl tbe work 
of assessing the crop 
louel under the Compre-
hensive crop lasuraace 
Scheme to Gram 
Panchayatl. 

94. Nete! to Ilart a "free trade 
zoae" Clatre at Tlrupatl. 

95. Need to make the Crop 
Loan Insurance Scheme 
applicable to all crops in 
tbe drou,bt proae ares. 

96. Need to provide employ. 
ment to at least one 
persoa of each fllmity 
displaced due to acquisi. 
tion of their lands for 
SiDirauli Project in 
Madb)'a Pradesb. 

97. Need to take strlalt!nt 
~ to check tbe 

widespread use of Intoxi. 
cnts in the country. 
particularly amon. the 
students. 

98. Need to take aeceuary 
measures to improve the 
deterloratlDR telephone 
servlcea ia Calcutta. 

99. Need to make prOYi$ion 
of adequate fuDdI for tbe 
constructioD of scbool 
bundiap ia the coaatry. 

100. Need to make provision of 
lDOCial :aUOla of IOItl for 
MLAI in tbe Rallwaya. 

Shrl Srlballav 
'anilrabi 

Dr. Chinta 
Mohaa 

Sbri Balasabob 
Vikbe Patil 

Shri Ram ryare 
hoika 

SlOt. Us'" Raal 
lomar 

Smt. Phulronu 
Guba 

Shrf Mohaolal 
Jbikram 

Shrl GODaI 
Krllhaa Thota 

I 

I 
I 

J 
1 
I , 
I 

f 
I 
I , 
I 
I 
l 

H. M. 

t 1::.8.86 0 14 

I 
I 
I 

11 
t , 
I 

II 
I 

~ . .
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101. Need to construct an Sbri Ram Nallaa 

embaakmeot on 'Bari Mlabra 
Oaadak' Dear Pipra.y in 
Bihar to chock tho river 
erOlioo and tbe rOlultant 
d08tructiOo of property 
worth crorol of rup.:os io 
Cooria district. 

102. Need to coolider tbe Sbrl Saifuddia 
tecbno·economic viabilIty ChowdlJiUY 
of ao iotclrated LTC 
plant and formed Coke 
induBlry USiD, CFR J process. 

103. Need for early Ilomml •• ioo- Sbrl N. Denois 
iDI of telcvlsioo relay 
.tatioo 10 Kaoyakumari 
district of Tamil Nadu. 

104. Nood to opeo a railway Prof. Chaodra 
zonal olBce ia Bibar. BbaDU Devi 

. 105. Need to allot tba WlItO Sbrl lCamodi Lal 
laDdlon te ... to Harijanl Jltav 
aod tribal. in Morenl 
diltrict or Madbya 
Prldesh. 

106. Noed to refrlia from Shrl Mabeodra 
iocreasinl tbe ltandard SIOlb 13.8.86 o 12 
rent of .0verDment accom-
modation folJuwin. tbe 
PlY Commits loa'. Report. 

107. Need to draw up • acbeme Sbrl MaovtDdra 
for the preservltlon of SI"", 
cultural heritaao and 
developmeot of Matbura 
and VriDda, .... 
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108. Need to run Delhi.Puri Sbri Braja Moban I 
express daily and to Mohanly I 
rationalise the time ic:ho- I 
dule of NilaDcbal I J!xprcu. 

109. Need to allocate sufficient Dr. S. J.,albn- I 
funds for lay in, oC double Ihabn 
railway line between 
Tambaram and Cbin,lepel 
in Tamil Nadu. 

Need to remove ban OD Dr. A. Kalanidbi 
I 

HO. I 
recruitment and to com. , 
million lbe Vest maDuCac. 
tariD, unil in the 

I Ordnanco clotbinl factory 
at A"adi. J 

III. Need to open the braDCbet Stlri ChiDlamaa' 

1 of Baok of Maha,ahtra Paniarabi 
in Orilsa durio, lh. 
curren' finaDcial year. r 

112. Need to lWe ellhaastl .. Sbri Shaota .. a t , 
cOYe .... e to parliamenl8l]l Nalk t proceedin,. OD Door. , 
danll" aod ABl. t 

Ill. Need to let up a Ducr.ar Slu' ASlllom LIIw 
, 

power pia., I. West 

I JknBai. 

)\4. Need to Mild • team of Sbri Ban"ari 1M 
Railway oiBciall to Purobit I 
aamlae tile poslibility of ! 
prOYidin, IIlOIIO facilities • to rail"ay commllter.. o. 

I Naapur Cit,. 

U5. Need to saoctioD RI. 50 Dr. Cbla&a MoIsaD l 
crona to> t .. St.- • 
~. t or A.dllr. I Pradeab to 'all;. up relief 
.... u ... In ,be 8..,., 

\ •• 1II:104.f ..... 
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l!6. Need to fncrea.. flnanclal Shrl Muhlram I 

a .. ISllDce to tbe Sta. Saikia I Govemwnent of Alsam to 
implemeol flood control 
projects. I 

I 
117, Need to take neCCl5lary Sbrj Dil"ijay 1 meaaures to improve Ibe SiDah I 

conditioo 01 cotton 
f ,rowers, 
I III, Need 10 Itart drllllni at Shrl Virdhi I 

Jalselmer, Jodhpur aDd Chander JaiD t 20,8,86 0 11 
BikaDer iD RajasthaD, 
for the dllcovery of Oil 
aDd Oal, I r I 

119, Need to conttruet a 8y. Shri Kamla PW .. d I over at Saifadabad railway Rawat 
crosllo, 10 Bar.baDkl I 
diltrlct of Uttar Pradesb, I 

I 
120. Need to recopl. 'Dbobi' Shri K.N, Pradban 

J community as a lScheduled 
ealte io all partl 01 J Madbya Pradeah, 

121, Need to take nec:euary Prof, P,J, KU.rleil 1 meaures to Ave the tea 
IDdultry in Kerala and to I take measurel to export 
tea from Cochin market. 

I 122, Need to make necelAIy Smt. Kieberl SlDba 
le,al provision ,reprdln, I 
donation of Kld,ey, alter 
dealb, 

123, Need to ,ive fIIIancial Sllri .fC.D. 
aulltance to tbe State 8ultIDpuri 
Oovemmeat of fllmacbaJ 1 Pradah to provide rellef I to tbe fruit ~ wboae 
c:ropI bave bela deltro,-d 
by ... ., haD storm, \ 

................ '" ..... -
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l08. Need to run Delhi.Puri Sbri Braja Moban I 
express daily and to Mobaoty I 
rationalise the time *Che. I 
dale of Nilancbal I 
Bxpreu. j 

109. Need to allocato lufficieDt Dr. S. Ja.atbra. I 
fundi ror layinl of double Ihabo 
railway IiDe botWOOD 
Tambaram anel CbiDalepel 
in Tamil Nadu. 

Dr. A. Kalaoldlai 

, 
110. Need to remove ban OD f 

recruitment and to com. 

l mislion tbe Vest maDufac. 
turiD, unit in the 

I Ordnance clotbiDI lactory 
at A"adi. J 

111. Need to open the brancboi Sbrl ChiDta .... i 

1 
of BaDk of Mabaraabtra PaDiarab.i 
In Oril.a duriol lhe 
current fiDaDcilll year. 

112. Need to .ive exhaustito Sbri Shanta ... l 
co.er .. e to parliament." Naill: t "roc:eedin,s eo Door. , 
darshan &Dd AIIl. t 

U3. Need to 101 up a nucteu !lui A •• olb Law l 
power pia., I. Wen 
!kD8al. 

)14, Need to IOnd • team o' sari BaDwari Lal 
Railway olliciall to ~  I 
aamlae \be poalibility of t 
providia. IDOJe faeilltie. • 
to nllway commllter.. 01 

I NaiPu. Cit,. 

IU. Need eo laDClioa Ill. ~ Dr. CblDla YoIIaD 
c:rorea to. tbe sea. • 
Government or ADdlJra l Pradelb to tab up relief 
"'UNI ID tbe 8.04 

\ a.ecte4 are .... 
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J J 6. Need to IncroBlo financial Shrl Muhlram I 
aaaillanco to tbe State Saikia 

I Oovem'llent of Assam to 
Implement flood cootrol 
projects. I 

I 
117, Need to take neceuary Shrj Disvijay I 

measurel to improvo tllo Sinab j 
condition of cotton I srowers, 

J \8, Need to atart drilling at 
I 

Shri Virdbi I 
Jallehner, Jodhpur and Cbander Jain 

r 
20.8,86 0 11 

81kaner In Rajasthan, 
for the discovery or Oil 
and Ga., I 

y , , 
11 51. Need to CODltruct a fly- Shri KamJa Pr8lld , 

over at Saifadabad railway Rawa, I 
crossins in Barabanlel I 
district of Uttar Pradesb, I 

I 
120, Need to recolDi., 'Dhobi' Shri K,N. Pradban 

J community as a Scheduled 
Calte in all partl of I 
Madhya Pradesb. ) 

J 21, Need to take noccllary Prof. P,J. KurfcD 

1 mcasures to live the tea 
Industry In Kerala and to I take measures to export 
tea from Cochin market. 

I 
122, Need to make DCCcaaary Smt. Ki.bori ~  I 

1e .. 1 provision rcgardiDS I 
donation of Kid"ey. after I 
death. 

123. Need to sive financial 8" .. 1 :lC.D, 
IIII.tance to tbe State 'ultaDpurl 
Government of IIlmlcbal 1 
Pradesb to provide relicf 

1 
to the fruit If'Otrin wbOIO 
crop. bave beea deltroyed 
by beavy bail stosm. \ 

" .-!t:. ,,,,-.,,,1 .~ .---
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124. Need to take DOCOISary Shri ADoopcbaud 

meuures to improve the Sbab 
baDkiDg aervicos in tho 
COUDtry. 

125. Need to release more Sbri K. Pradbaoi 

I mODey to rebabilltato the 
peraona displaced due to 

I the cODltruction of tho 
Natiooal Aluminium Co. 

I iD Damarjodi iD Orilsa. 
I 
I 

126. Need to let up a bospital Dr. O.S. RajhaDI I 
OD tbe paltem (If All ~ 21.8.86 0 11 lodia ID8tltute of Medical I Scien(;os iD Mltbila rellioD 
io Bihar iD collaboratioD I 
witb tbo GoverDment of I 
Nepal. I 

I 127. Need to keep i1l abeyance Sbrl Anti Basu I the order of deDotificatioo I of Sri Durla COttoD I SpiDoiDI and Wee"inl I Mill, Ltd .• Hoolbly. Weat 
Bengal aDd also coosider I It, oatloDalilatiOD. 

I 
I 

128. Need to render floaDcial Shri Syed I 
assistaDce to tbe St&te SbababuddiD I 
GoverDmeDt of. Bibar for I 

I IlettiDg up a UDivomcy iD 

I North-Baat Bibar. 
.., 

129. Need to eosure early pay- Sbri MobaDlal 

1 
ment of peolioD, provldeDt Jbilr.ram 
fund etc. to the peDlloaer. 
QJJd lake sterD actiOD 
_piDst employ.. relpoD- I Ilble for eausinl delay in 
lucb p.,ment. 

I -
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138. Need to ,Ive adequate Shri Bhara' Sinab 

1 
compcnlation to the far-
men wbose tands aro 
acquired by tlleGovern-
IOOnt in Deihl. 

1 139. Need to moaitor tbo Sbri Chilltamaoi 
poverty amelioratloD work Pui,rabi I programme in the district 

I of KOtaput ill Orilla. 
I 

140. Noed to take Deceslary Shrl ShaDti I 
mealures and provido phariwal I 
adequate finaDcial .I.il" I lanee for renderln, relies 
to tbe victims of boavy I 
raiD' in Kota, Bundi, I 
Keaborai Patan aDd otber I 
areas of R.aja.thaa. I , 

141. Need to ,ive .rly olea- Shri Narayan ~ 

ranee to tbe cob.truction Cboubey 
of propoeed dam on tbe 
Subamarekha at Bbasrll-
,bat io Midoapilr. Weal 
Beo,a •• 

142. Need to provide fundi to Sbri Ram Sio,b 
the State Government of Yadav 
R.ajasthan for water IUpply 
ecbemos iD Alwar diltrlct. 

143. Neecl to enforce Land Shri Ramalbn, 
CeiliD, Act 10 tho CODO- Prasad SiDP 
try. 

I 
144. Need to tab qeceaary Sbrl Jaadilb I . ~  to t~ ~ ~ ".athy 

,round water pol,utloa hi 

j: the eoualry t ~  iD 
various dlstric:tl or Uttar 
Pradesh. 
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145. Need to provide relief to Dr. Prabhat Kumar I tbe people of Cbbattililarb Miabra 
reslon or Madbya Pradeah, 
who are faced wltb famine I 
conditions. I 

146. Need to redreu tbe IIrleva- Sbri Saffuddln I 
DCCI of tbe officers of Cboudbury I Indian Economic Service. 

147, Nred to' leDd a ceDtral Sbri p. Namll)'al I 
teem to a.1eIS tbe damage I 
cauaed by cloud-bunts and I 
heny raiDS iD Ladakb aDd I Lob districts of Jammu 
and Kalhmir and talte 
remedial mea8ures ursen-
tly. 

148. Need to eD8ure early IBIIC- Prof, NaraiD Chand 
lion of liceDce to varioul Paralbar 
NatioDalised Banks aDd 
Gramin BaDkI by tbe 
Reserve Bank of India for 
opeDiDIL of their BraDches 
In Hamirpur, Bilaspur and 
Una dlltricts of Himachal 
Pradetb. 

149. Need to approye tbe Sbrl Vi'" 
irrilatloD p.rojoct,_ prapo- Muu_war 
.d for GOilltburd 
Chondtapur Garbcbiroli 

J and Bhandara In Vidarbba 
rellion of Mabaralbtra. 
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(b) POSIlIOll"1QI'd11ll ~ 11 of hplt., /rowt 
MlnLti", COIIt;e,. til on ] 5-10-1986 

Flnt S-Ioa 

(tSlhJa"""y, 1985 to ~  , . . 

Total Bumber 
of matter. 
raised 

2 

ProBra .. of repl iea 
aent to the Membera 
aDd copics tbeleof 
endorsed to Lolc 
Sabha Secretariat 

3 

Pen:eatllO ofrcpliel 
IMIDt to t be Members 
by the Ministen 

4· 

~ 
15·10.1986 61 85,2% 

. Secoad Se5lloa 

(13th MQrch, 1985 to 20th May, 1985) 

15-10-1986 351 304 86,6% 

lblrd Seuloa 

(2],11 July, 1985 10 29,11 AIIIUII, 1985) 

15·10-1986 158 J21 76.CI% 

F ... th Sealoll 

(18/h,NoW'mw, 198510 20th Dtmrrbtr, 1985) 

15.10-1986 150 ' 117 78% 

Fifth Seasloa 

... ----.-. ~ ~ ~ 1 ,.6' io' 8i" MiIy, 1 986) 

15-10·1986 330 230 70% 
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J 7. STATEMENT SHOWING TIME TAKEN ON 
VARIOUS KINDS OP BUSINESS 

BusinOis 

BILLS 
(a) Government Bills 
(b) Private Members' Bills 

BUDGET 
General Budlet 

CALLING ATTBNTlON NOTICBS 
(Rule 197) 

DISCUSSIONS 
(8) Half.an.Hour Discussion (Rule 55) 
(b) Sbort Duration Discus.ioDi 

(Rule 193) 

MATTERS UNDER RULE 377 
MOTIONS 

<a> Motion under Rule 342 
(b) MOlion under rule 388 

Time 
taken 

H. M. 

• .52 26 
7 30 

7 33 

10 44 

3 44 
2.5 21 

3 41 

(c) Motion for modification of statutory 
Rules and Relulations. 

2 25 
o C,l 
2 30 

QUESTIONS 
RESOLUTIONS 

(a) Government Resolutions 
(b) Statutory Rcaolulions 
(c) Private Members' Resolutions 

STATEMENTS (Rule 372) 

OTHER MA TTBRS sucb as Oath or 
AIBrrnatioD. Papers laid aD Table, 
Quelticns of Privilegt'S. Obituary 
References. POiDts of Orders, 
Perlonal ElI.plaDatious, etc. 

19 30 

5 24 
.0 25 

4 53 

3 00 

8 31 

157 38 

Percentaao to 
tbe total time 
taken 

33.3 
4,8 

4.8 

6.8 

2.3 
16.1 

2.3 

1.5 

1.6 

12,4 

3.4 
0.3 
3,1 

1.9 

5.4 

100,0 

.JOiDI dilCUSSioD took place aD Statutory kelolulioD [,/de StatomeDt No, 73 
(iii) Sl. No.1] and MotioD for eon.ideratiOD of tbe conDCCted Goveramcat 
Blll [vide StatemeDt No, 2 ti) SI. No, I), Time takeD OD joint dilcu.IOD bu 
been sbown under Government Billi. 
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